
IN THE HON’BLE NATIONAL GREEN TRIBUNAL 

 PRINCIPAL BENCH, NEW DELHI 

ORIGINAL APPLICATION 1126 OF 2024 

 

IN THE MATTER OF: 
 

Veer Singh & Anr.                 …Applicant 

Versus 

Union of India & Ors              …Respondent  

 

INDEX 

 

S.No. Particulars Page No. 

1 REPLY ON BEHALF OF MEMBER SECRETARY, 

SEIAA, UTTAR PRADESH. ALONG WITH 

SUPPORTING AFFIDAVIT. 

 

 

2 ANNEXURE No. 1. 

 

A copy of the said Terms of Reference  

 

 

3 ANNEXURE No. 2. 

 

A copy of the said Environmental Clearance  

 

 

 

Through 

 

 

 

 

Date: 03.05.2025 

Place: New Delhi                      PRIYANKA SWAMI 

ADVOCATE  

STANDING COUNSEL FOR  

STATE OF UTTAR PRADESH 

F-13, JANGPURA, NEW DELHI 110014 

E-mail: advpriyankaswami@gmail.com 

1

391

mailto:%20advpriyankaswami@gmail.com
2-8

9-14

15-22

8



 

IN THE HON’BLE NATIONAL GREEN TRIBUNAL 

 PRINCIPAL BENCH, NEW DELHI 

ORIGINAL APPLICATION 1126 OF 2024 

 

IN THE MATTER OF: 
 

Veer Singh & Anr.                 …Applicant 

Versus 

Union of India & Ors              …Respondent  

 

REPLY ON BEHALF OF MEMBER SECRETARY, SEIAA, UTTAR 

PRADESH. ALONG WITH SUPPORTING AFFIDAVIT. 

 

1. That the Hon’ble National Green Tribunal has passed an Order dated 

23.10.2024 in the matter of Original Application No. 1126/2024 Veer Singh 

& Anr. Versus Union of India. The Executive part of the order is as follows- 

 

2. Issue notice to the respondents for filing their response by way 

of affidavit.   

3. Mr. Apoorv Kurup, Advocate, accepts notice on behalf of 

respondent’s nos.11 to 14 and seeks four weeks to file the reply.  

4. Ms. SthaviAsthana, Advocate accepts notice on behalf of 

respondent no.3 and Ms. Priyanka Swami, Advocate accepts 

notice on behalf of respondent no.4 to 10 and they seek four 

weeks’ time to file the reply.  
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5. Let notice be issued to other respondents for filing their response 

by way of affidavit at least one week before the next date of 

hearing.  

6. Learned Counsel for the applicant is directed to serve the 

respondents and file affidavit of service at least one week before 

the next date of hearing.  

7. Having regard to the seriousness of the allegation, we also deem 

it proper to constitute a Joint Committee comprising of 

representatives of the Member Secretary, CPCB and RO 

MoEF&CC, Lucknow. RO MoEF&CC, Lucknow will act as a 

coordinating agency in this two member joint committee. The 

joint committee will visit the site and ascertain the truthfulness 

of the allegations made in the OA, the extent of the violation, if 

any, by respondent nos. 11 to 14 or any other person and suggest 

remedial measures and submit the report before the Tribunal 

within eight weeks. 

8. A copy of this order be forwarded to Members of the joint 

committee by email for compliance.   

9. List on 14.02.2025. 

2. That it is respectfully submitted that an application was submitted by 

the Project Proponent, Smt. Shashi Devi, resident of House No. 168/19, 

Noniya Mohal, District Banda, Uttar Pradesh, on 08.02.2020, seeking 

the grant of Terms of Reference (ToR) for river bed sand/morrum 

mining over a lease area of 10.00 hectares (24.71 acres) along the 

River Betwa, situated in Gata No. 321ga, Village – Salemapur, Tehsil 

– Moth, District – Jhansi, Uttar Pradesh, vide Proposal No. 
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SIA/UP/MIN/50833/2020, falling under Category 1(a) of the EIA 

Notification, 2006 (as amended). 

3. That the said proposal was considered by the State Expert Appraisal 

Committee (SEAC) in its 461st Meeting held on 05.03.2020, wherein 

the matter was duly discussed, and the Committee recommend the 

issuance of Terms of Reference (ToR) for the purpose of 

Environmental Impact Assessment (EIA) study. 

4. That subsequently, the matter was placed before the 366th Meeting of 

the State Environment Impact Assessment Authority (SEIAA) held 

on 14.05.2020, wherein SEIAA agree with the recommendations of 

SEAC for issuing the ToR, while also stipulating certain additional 

points to be included therein. 

5. That in pursuance of the above, SEIAA issue the Terms of Reference 

vide Letter No. 114/Parya/SEAC/5489/2019 dated 08.06.2020, for 

the proposed mining project in accordance with the provisions of the 

EIA Notification, 2006 (as amended). A copy of the said Terms of 

Reference is annexed herewith and marked as ANNEXURE No. 1. 

6. That thereafter, the Project Proponent submitted a fresh application 

dated 02.10.2020 for the grant of Environmental Clearance (EC) for 

the aforesaid project proposal, falling under the same location and 

specifications as mentioned above, vide Proposal No. 

SIA/UP/MIN/57175/2020, in compliance with the applicable laws and 

guidelines under the EIA Notification, 2006. 
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7. That the said application for Environmental Clearance was considered 

by SEAC in its 503rd Meeting held on 23.11.2020, wherein the 

Committee deliberated upon the proposal and recommend the grant of 

Environmental Clearance, subject to certain general and specific 

conditions applicable to such mining projects. 

8. That in furtherance of the above, the proposal was duly considered by 

the SEIAA in its 428th Meeting held on 22.12.2020, and upon perusal 

of the reply submitted, the SEIAA concurred with the recommendations 

of the SEAC and grant prior Environmental Clearance to the said 

project, incorporating the conditions as suggested by SEAC, along with 

certain additional specific conditions. 

9. That accordingly, the SEIAA issued the Environmental Clearance vide 

Letter No. 602/Parya/SEIAA/5915-5489/2020 dated 06.01.2021, in 

accordance with the provisions of the EIA Notification, 2006 (as 

amended). A copy of the said Environmental Clearance is annexed 

herewith and marked as ANNEXURE No. 2. 

10.  That it is respectfully submitted that, as per prevailing statutory 

requirements, the grant of any mining lease or auction thereof by the 

District Administration necessarily requires prior Environmental 

Clearance, particularly in cases involving new or renewed leases post 

issuance of the EIA Notification dated 14.09.2006. The regulation of 

mining operations including delineation of area, quantity of extractable 

minerals, assessment of replenishment, preparation of District Survey 

Reports, and enforcement of compliance is vested with the District 

Administration/Department of Geology and Mining, Government of 
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Uttar Pradesh. Any instance of illegal mining or violations is also to be 

dealt with by the said authorities in accordance with applicable laws. 

11.  That it is most humbly submitted that the State Environment Impact 

Assessment Authority (SEIAA) functions strictly in accordance with the 

EIA Notification, 2006 (as amended), and discharges its duties in 

consonance with the guidelines, instructions, and procedures laid down 

by the Ministry of Environment, Forest and Climate Change 

(MoEFCC), Government of India. 

 

Through 

 

 

 

 

Date: 03.05.2025 

Place: New Delhi               PRIYANKA SWAMI 

ADVOCATE  

STANDING COUNSEL FOR  

STATE OF UTTAR PRADESH 

F-13, JANGPURA, NEW DELHI 110014 

E-mail: advpriyankaswami@gmail.com 
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BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL PRINCIPAL BENCH, NEW DELHI 

OA No. 1126 of 2024 
IN THE MATTER OF: 

VEER SINGH ... APPLICANT 

VERSUS 
UNION OF INDIA & ORS. ... RESPONDENTS 

AFFIDAVIT 
I, ANURAG YADAV, aged about 48 years s/o Sh. P.N. SINGH is presently posted as DEPUTY DIRECTOR, REGIONAL OFFICE, NOIDA, DIRECTORATE OF ENVIRONMENTAL, UP. having an office at E-21/1, NOIDA, UTTAR PARDESH. Presently at New Delhi 

1. That l am posted as stated above and well conversant with the facts of the present case and as such competent to swear this affidavit on behalf of Member Secretary, SEIAA before this Tribunal. 
2. That the accompanying Report has been drafted by our counsel upon my 

instructions. 

3. That the contents of the accompanying Report are true and correct, and 
the knowledge has been derived from official records and nothing 
material has been concealed therefrom. 
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ANNEXURE-1
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